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CcJ whether any credit facilities w ill 
fee given to these socieUe* through 
State Banka or other Commercial 
.Banks?

The H taM er at Cm huum  (Shri 
X t V U fo ) !  (a) No, Sir.

(b ) No_ such request has been 
received by Government of India.

(c )  Yes, Sir. The Reserve Bvnk o f  
India will give the necessary credit.

P a ik n lu  W ool

. m ,  J  ' ‘>»ri Hem EaJ:
^ ri Padam Dev:

Will the Minister of Commerce and 
Industry be pleased to state:

(a ) the quantity of pashmina wool 
in stock in the different States at pre­
sent;

(b )  the quantity that has been 
exported during the years 1956-57 and 
1957-58 so far,

(c) the quantity imported into 
India during the year 1955. 1956 and 
1957,

(d ) whether any meeting of the 
States of Northern Zone was held at 
Chandigarh to consider the question o f 
export o f Pashrmna wool and if so, 
the mam decisions taken there; and

(e) the States which participated in 
th»* above meeting’

Tbe Miaister o f Commerce (Shri 
K anunzo): (a ) Panjab 1887-17-0
maunds.

Jammu & Kashmir 800-0-0 maunds.
Himachal Pradesh 400-0-0 maunds.

West Bengal 215-0-0 maund*.
(Figures are for pashmina wool m de­
haired form. Out of a quantity of 
Mrfs. 1867-17-0 shown again it  Panjab 
a quantity of Mds 2157-30-10J haa 
actually been verified ao far).

(b) 118 maund* ware exported dur­
ing 1868. Actual export figures fo r  
1967 are not available but during

January to September. 1867. about 
1000 maunds were passed lor ship­
ment,

(c ) Tear. Quantity of raw poshmlaa
Imported

1985 maunds 3108
1090 maunds 4865
1957 maunds 4000*

(January-Nov ember)
•Estimated figure.

(d ) and (e ). A  meeting was held at 
Chandigarh on 1-11-87 which was 
attended by the representatives o f  the 
Government o f Jammu St Kashmir, 
Punjab, Himachal Pradesh and the 
Government of India At this meeting 
it was decided that the stocks o f 
Pashmina wool imported into the vari­
ous States should be verified by the 
State Governments concerned and that 
50 per cent, o f the verified stocks 
should be allowed to be exported out­
side India

Government Salt Works at Ihwria

•mc a J  8bTi J*dhav:
\  Shri Natuhlr Bharocha:

W ill the Minister o f Commerce and 
Industry be pleased to state:

(a ) whether it is a fact that four 
Government Salt Works at Basse in 
namely. Bhatti, Shenkhai, Juna and 
Juna Vachak have been leased out to  
the Sarvodaya Adivasi Math Utpadtn 
Sahakan Sangh Limited, Golchivera, 
District Thana (Bom bay);

(b> wbether it is also a fact that the 
Mithagar Kamgar Sahakan Sangh 
Limited, Juchandra, Basse in also 
applied for lease of these salt works;

(c ) if so, the reasons for teasing out 
these salt works to Sarvodaya Adivasi 
Mith Utpadan Sahakari Sangh Limit­
ed in preference to Mithagar Kamgar 
Sahakan Sangh Limited, Juchandra 
(Basse in);

(d ) whether it is a fact that the 
Mithagar Kamgar Sahakari Sangk 
has demanded to refter the issue fo r  
arbitration; and




